LOK SABHA DEBATES

LOK SABHA

Thursday, May 3, 1979/Vaisakha 13,
1901 (Saka)

The Lok Sabha met pt Eleven of
Clock.

[MR, SPEAKER wn the Chair.]

ORAL ANSWERS TO QUESTIONS

*969. DR, BIJOY MONDAL:
SHRI K, §. VEERABHA-

DRAPPA:
Will the Minister of PARLIA-
MENTARY AFFAIRS AND LA-

BOUR be pleased to state the names
of the personnel of the Commitiee
on Child Labour and the time by
which 1t will submit its report to
the Government of India?

THE MINISTER OF
MENTARY AFFAIRS
BOUR (SHRI RAVINDRA VAR-
MA): A list of members of the
Committee on Child Labour is plac-
ed on the Table of the House. The
Committee has been requesied to
submit its report within a period of
six months.

PARLIA-
AND LA-

List
Mambars of the Commiitee on Child
Labour
1. Shri M. S Gurupad-
swamy

2, Shri S. W. Dhabs, M P ]

Chairman

3. Smt. Kamala Bahuguna,
M.P.

% 0

.
. Snt, Margaret Alva
M B ’ J

974 LS—1.

5. Shri Musaffr Singh,
Deputy Director,
National Institute of
Public Corporation and
Child Development,
New Dtlhi.

6. Miss M. Khandekar,
Tata Institute of Social
Sciences, Bombay.

9. Dr, Ram K. Vepa,
Deveiopment  Commis-
stoner, Small Scale
Industries, Ministry of
Industry, New Dethi,

8 Shuri V. S. Bhashyam,
{zmt Sceretary,
tnistty of Law, Jus-
tice and Company
Affairs, (Legislative De-
partment), New Delhi.

9. Shri M. M. Rajendran,
Joint Secretary,
Department of Social
Welfare, Ministry of
Education and Sorial
Welfare, New Delhi,

10. Shei G. D, Bailur,
Jomt Secretary,
Department of Rural
Development, Mjmistiv
of Agriculture and Imi-
gation, New Delhi,

t1. Shrn M. V., 8. Rao,
I dviser Employment,
Planning Commission,
New Delhi.

12. Shri K. Srumvasan,

Labouw Conumssioner,
Government of Kerala,
Trivandrum.

15. Shri P. V. Bhatt,

Secretary,

Labour Sxial Welfate
and Tribal Deparunent,
G overmanent of Gujatat,
Gandhinagar.

14. Sht Saran Prasad,

Special Secretary (La-
bour), Government of

i
Uttar Pradrsh, Lucknow’

15, Shri Madhav Sinha,

@

Labour Comunissioner,
Government of Bihar, -
Patna.

-

>

Memberns
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16. Suri V. P. Sawiney, Member-Secre-
Director-General (LW) tary.
Munstry of Labur,

New Delhi

DR. BIJOY MONDAL: The Gov-
ernment of India is going to observe
International Year of the Chi'd with
its symbol-—sun and slate. The sun
probably  signifies health and the
siate signifies education. The exploi~
tation of the children in India is
very great, May I know from the
hon Minister what is the number of
child labour in this country which is
engaged in different ndustries-— agri-
culture, plantation, etc? Is it a fact
that the exploitation of the children
is still going on on a large scale in
this country and what steps Govein-
ment 15 going to take to check the
condition of the child workers and
whether in view of the urgency. ..

MR SPEAKER: This 1s a chain of
questions.

DR. BIJOY MONDAL: In view of
this International Year, Govern-
ment proposes to

MR, SPEAKER: It is not an inter-
national year for questions

DR. BIJOY MONDAL: I wouwld
like 10 know the steps that the
Government is going to take this
year. What interim measures are
going to be taken to stop this un-
just, yimproper and inhuman exploi-
tation of the child labour?

SHRI RAVINDRA VERMA: It is
well-known that this is the interna-
tional year of the child. There are
many problems relating to the child
or children Some of them relate to
the area of responsibility of this
Ministry and some to that of other
Ministries, The main questior that
the hon. Member raised was about
the number of children who are em-
ployed. 10.7 m, children in this
country are employed in some form
of work or the other.

(Interruptions)
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SHRI RAVINDRA VERMA: The
population of this country is suffi-
cientiy high and therefore there
must be some  proportion between
difterent sections of the population
and different age groups. This is
not unknown to the hon. member.
If I had stated that it would have
boen derived as nothing that could
be described as a piece of profound
wisdom,

107 milllon childrenwrok in this
country, of them 7.9 millron are
boys 2.5 miliion are giwrls. 78 per
cent of the children employed are
in the rural areas in vocations or
occupations connected with cultiva-
tion or crafts.

82 per cent are engaged in fores-
try. fishing and plantation, Appro-
ximmately 6 per cent are encgaged 1n
household emplovment and other
similar occupations 1in urban areas.
The rsst are emploved 1m trad~,
commerce wund other occupations in
urbar and semi-utban areas

As far as the measures that are
gomng to be taken in this yvear arc
concerned, the fact that this Com-~
mittee has  been appointed showe
that the Government is concerned
to see thai this year a thorough
scrutiny 1s  conducted of the ade-
quacy of the legislation that we have
to protect children and the efficacy
of implementation of the legislation
that we have. and of the need to
find out ways to improve the effi-
cacy and roverage of the legislation.

DR. BIJOY MONDAL: Wiil the
Governmeni constitute similar com-
mittees in the States also to prevent
such exploitation? How many raids
have been conducteq for the last
one vear to find out whether the
Child Labour Act is being imple-
mented proverly? How many cases
have been instituted against the of-
fenders?

SHR! RAVINDRA VERMA, 1 am
afraid. the second part of the ques-
tion is different from the main
question, and I would require no-
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tice tp give an  answer about the
nuniber of raids conducted because
the main question relates to the
conrmittees as such.

L]

As far as the first part of the que:-
‘#on is concerned. 1 must say ihat
the hon. Member will find from the
existing  legislation that “he Stute
Governments are empowered, and
they are the concerned authorities,
fto inciude whatever occupations
they would like to include in the
schedule of the Act,

SHRI TEJ PRATAP SINGH: Will
the hon. Mimster consider the sug-
gestion that the Commitiee  wlich
fias been formed does not inciude
.any representative from societies and
v.‘:saciations concerned with the child
labour and that they should be in-
cluded in that? Will the Minister lso
consider the suggestion that  there
are a large number of children who
are handicapped and that their prob-
iem should be considered by this
Committee?

SHRI RAVINDRA VERMA: I am
afraid the hon. Member is not right
when he says that the institulions
and organisations related to the field
of child labour are not associated
with this Committee. His informa-
‘tion is incorrect. The composition of
,the Committee is such that there
are representatives of the State
&ovemments, and there are repre-
sentatives of organisations which are
interested in the field of child 1la-
“"“"‘. !

Therefore, though the Committee
is a compact, committee, care has
been taken to ensure representation
of all those who can contribute in
the work of the committee.

SHRI X LAKKAPPA: It is the
»International Year of the Child,
Therefore, I would like to know:
ypart from appointing the commit-
tee on child labour there are s0O
many other things which should be
done by bringing legislations aend
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making ad hoc arrangements of fin-
ancial assistance for providing cloth,
education and stopping exploitation
80 far as children re concerned. Is
there any other programme or legis-
lation to improve the situation in
the fleld of providing employmant,
stopping exploitation by the society,
their 1mprovement and prugress?

(Interruptions)

MR. SPEAKER: We are not deal-
ing with the grown-up children now.

SHRI RAVINDRA VERMA: Mr.
Speaker, Sir, I am sure you will
be patient enough to concede that
since this is an Internationl Year
of the Child, those who are interest-
ed in spoilt children, those who
are grown up children and those
who never grow up can all ask
questions. Therefore you should not
shut out any Supplementary, I beg
to submit.

Sir, as my hon. friend, Mr. Lak-
kappa, said, there is need for a com-
prehensive programme to attend to
the problems of children in various
areas during this year. As far as
the labour Minisiry is concerned,
its primary responsibility is to see
that there is no exploilation of child
labour, that children are not emp-
loyed in hazardous occupations and
that there are regulations to govern
conditions of work to ensure safely,
to ensure protection ete, for those
who are compeiled to work in gccu-
pations where it is not possible im-
mediately to prevent the employ-
ment of child labour. But there are
other areas like the fleld of educa-
tion, health ete. where too program-
mes have to be undertaken, ‘and the
hon. Member, I am sure, is aware
o¢ the fact that such programmes
have been outlined. There is a Na-
tionaj Committee which has been set
up with the Prime Minister himself,
if I remember correctly, as the Chair-
man for the work of this ys=ar snd
programmes  have Dbeen oullin-
ed to ensure that children have
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the benefit of education, pro-
grammes to remove the hard
ships and handicaps which today are
responsible for children not going
to school or dropping out of school,
hike the provision of free uniforms,
free education, free text-books etc.
Therefore, the effort of the Govern-
meny 15 to ensure that there is a
comprehensive all-round program-
me this year to attend to the prob-
lems of children and to ensure that
children receive the attention that
they are entitled to receive in a so-
aety like ours.

(Interruptions)

PROF, P. G. MAVALANKAR: Mr
Speaker, Sir, in view of the fact
that the experience in  the matter
of constituting committees for mak-
ing the reports 1s such that invari-
ably the time is extended, may I
know whether, 1n view of the fact
that this is the International Year
of the Child, the Government will
ensure that this report will be re-
ceived by them within the prescrib-
ed time limit of six months? And
may 1 also know whether he will
give us the broad terins of reterence
of this Commiitee, and finally whe-
ther he is not aware of the fact
that although the Committee is com-
pact and well-constituted by having
the representatives of the Cenire as
well as of the States, nontheless the
official representation is loaded and
voluntary bodies are proportionately
under-represented? May 1 know
whether Government, therefore, will
appoint additional members to en-
sure that this deficiency is met?

SHRI RAVINDRA VERMA: Sir,
the terms of reference of the Com-
mittee are:

(i) Examine, existing laws,
their adequacy and implementa-
tion and suggest corrective action
to be taken to improve implemen-
tation and to remedy defects;
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(ii) Examme the dimensions of
child labour, the occupations in
which children are employed etc,
and suggesy new areas where laws
abolishing regulating the employ-
ment of children can be introduc-
ed.

(1ii) Suggest welfare mea-
sures, tramning and other facilities
which would be introduced to be-
nefit children in empioyment.

It is true, Sir, that sometimes
committeeg take more time than is
anticipated. This happens to Parlia-
mentary committees as well &S
other committees. The effort of the
Government and the Members and
Chairman of the Committee will be
to see that the Committee submits

yts report within the time Jimit
prescribed.
1
(Interruptions)
PROF. P, G. MAVALANKAR:

What about the officials being more
than the non-officials?

SHRI RAVINDRA VERMA: Sir, it
is always possible to feel that more
people should be represented on a
committee. One has to have a ha-
lance between the desire to have a
wide representation to ensure the
representation of everybody Wwho is
interested, and the need to see th.at
the committee is a compact commit~
tee.

Dum-Dum Junction as Terminus
Station

*978. SHRI AMAR ROYPRA-
DHAN: Will the Minister of RAIL-
WAYS be pleased to state!

(a) whether Dum-Dum Junction . it
terminug Station for the trains which
are coming from the North Bengal,
Assam, Sikkim and Arunachal Pra-
desh towards Calcutta and has to pro-
vide facilities for the long distance
passengers;





